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C.A ./187/89 

CORAM : Hon'ble Mr. P.H. Trivedi .. Vice Chairman 

13JJ1989 

Neither applic:nt nor his advocte present. 

Mr. B.R. Kyada learned advocate for the respondent 

present. Pending admission. Issue notice on the 

respondents to reply on admission within 15 days. 

Both parties to satisfy whether the impugned 

order of suspension is ar'pealable or not, with 

rules. The case be posted on 7th July, 1989 for 

admission. 

P H Trivedi 
Vice Chairman 

*Mogera 
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Judicial Member 

Administrative Hemb 

Hon'ble lr.P.M.Joghi 

Hon'ble Mr.M.M.Singh 

OA/1 37/89 

this application the petitioner Shri 3.J.UpacThyav 

king as Head Boking Cterk, at Chandkheda 

estern Railway), has filed this apolication 

g the order of susoenjon dated S. 2.1939-.A-9. 

[hen the matter came up for admission for the 

first time on 13.6.1989, neither the apolicant nor his 
e 	of 

counsel was present. However,ismissing the application I for default, the matter was adjourned. Again when the 
- is 

mat terposted for admission 4&11 neither the applicant nor 

his counsel present. '1e have therefore, no altetnative 

but to dismiss the apnlication for default. Accordingl,r, 

the apolication is dismissed for default. 

M.M.Singh 	 - i 
Administrative Member 	 Judic 	Member 

so 
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